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THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
these Boards be subjected to audit?

SHRI BRIJ LAL VERMA: Yes.

Restarting of Mutka Business

*42 SHRI F. H. MOHSIN: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether ‘Mutka’ business has
been restarted after Janata Govern-
ment have come into power; and

(b) if so, the steps contemplated to
put an end to this evil practice?

THE MINISTER OF HOME AFF-
AIRS (CHAUDHURI CHARAN"
SINGH): (a) and (b). Some cases of
‘Matka’ gambling have come to the
notice of the State Governments of
Gujarat, Karnataka, Maharashtra,
Madhya Pradesh, Andhra Pradesh,
Rajasthan and in the Union Territory
of Goa, Daman and Diu. The State
Governments report that to curb this
practice, they are taking steps like
intensive patrolling, conducting raids
and taking legal action against offen-
ders apprehended.
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The Indian Penal Code (Amend-
ment) Bill 1972, as reported by the
Joint Committee, contains g clause
whereby the present Section 294A of
the IPC is proposed to be replaced by
a more elaborate provision to cope
with offences in connection with
lotteries.

SHRI F. H. MOHSIN: Now, it has
been admitted that the ‘Matka’ busi-
ness has been started after the Janata
Party has come into power. Crimes
have also increased. May I know
whether there is any relation bet-
ween the Janata Party coming into
power and the increase in crimes, in-
crease in smuggling activities and
restarting of the ‘Matka’ business?
Whether there is any close relation-
ship between the Janata Party and
such anti-social elements? Will the
Home Minister be pleased to say whe-
ther the Indian Penal Code (Amend-
ment) Bill, 1972 which has not been
enacted so far will be taken up now?
May I know when it is going to be
passed by both Houses and whether it
is likely to come upto during this
session and also whether it can take
care of crimes such as smuggling,
matka business, etc.

CHAUDHURI CHARAN SINGH: 1
hope I am not required to reply to
the first part of the question because
that is a matter of opinion.

MR. SPFAKER: 1 am sure some
other Member will do it.

CHAUDHURI CHARAN SINGH: As
regards the second part, I may tell the
hon. Member that what I was trying
to say was that the amending Bill
would at be introduced in this
session.
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MR, SPEAKER: That is why I said

that somebody will reply -
2l e
"~ SHRI EDUARDO FALEIRO: In

Goa, mutka offences are dealt with
under the Public Gambling Act, not
under the Penal code. 1 think that
nowhere in the South Mutka offences
are dealt with under the penal code.
The Public Gambling Act was enact-
ed sometime in the last century when
mutka offences were not there and so
when mutka cases go to court, hardly
in any case there is conviction. Will
the government consider having g mo-
del legislation for control of mutka and
other gambling offences which have
nothing to do with the penal code, so
that it will become difficult to avoid
conviction?

CHAUDHURI CHARAN SINGH:
I am glad that the hon. Member has
put ‘this question. In fact we are
considering comprehensive amend-
ment of the law in regard to gambl-
ing and other offences.

7

DR. SUBRAMANIAM SWAMY: I
shoulq like to know from the hon.
Home Minister whether sometime in
the month of March, before the Lok
Sabha results came out, g large num-
ber of characters who were connected
with mutka were released from jail
and this took place sometime in the
month of March?

CHAUDHURI CHARAN SINGH:
It is true.

SHRI RATANSINH RAJDA: Will
the hon. Minister say that in the city
of Bombay, in the State of Mahara-
shrtra, to malign the Janata govern-
ment mutka is going on at the in-
stance and with the encouragement of
the government there, that is the
government of Mahearashtra? T make
bold to say that when we agitated
against mutka business in Bombay
some mutka kings told us that the
police had asked them to start it.
Will the hon. Minister institute an
enquiry into thg’
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¥. CHAUDHURI CHARAN SINGH:
If 1 find that there is some evidence
to that effect, I will not hellt;l_te to
order an enquiry. v

DR. VASANT KUMAR PANDIT:
Mutka is organiseq by three persons,
Balu, Kalu and Ratan Khatri who are
hand in glove with the police. The
police get monthly instalments for
allowing organised mutka and the net
work is spread even beyond our
country, in Sri Lanka, Nepal. Pokis-
tan angq other places. Crores of
money are being paid for one figure
for opening and one flgure for
closing. Big money making is going
on.

MR. SPEAKER: Please come to the
question.

DR. VASANT KUMAR PANDIT:
Has the Government got any such in-
formation as I have given and will
they make any investigation into the
hand in glove policy of the Mahara-
shtra Government with the Matka
king~

MR SPEAKER: He has
to it.

replied

SHR! YASHWANT BOROLE: May 1
draw the attention of the minister to
the fact that matka can be stopped
instantly if the telephone commumica-
tions for making lightning calls are not
made available to them? The opening
and closing figures gre communicated
by lightning calls. 1If such communica-
tion lines are closed, it can be stopped.
Is the Government thinking of doing
it?

CHAUDHURI CHARAN SINGH: It
is a suggestion.
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